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L.OK SABHA

Saturday, April 18, 1964/Chaitra 29,
1836 (Saka)

The Lok Sabhe met at Eleven of the
" Clock.

[MR., SPEAKER in the Chair]

RE: ALLEGED LEAKAGE OF
BUDGET CONCESSIONS

Mr. Speaker: I have received a
notice from Shri S. M. Banerjee where
he complains that there has been a
leakage of the budget concessions an-
nounced by the Finance Minister yes-
terday. He brought me a copy of the
Economic Times and said that those
concessions have appeared in that
paper which has reached here from
Bombay. It is not a breach of pri-
vilege under which I can take it up,
but I will allow him to raise it during
the debate.

11.01 hre

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business in
this House during the week com-
mencing 2lst April, 1964, will consist
of:—

(1) Further consideration and
passing of the Finance Bill,
1964.

(2) Consideration and passing of
the Companies (Profits) Sur-
tax Bill, 1964.
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(3) Consideration and passing of

the Armeq Forces (Specizl
Powersy Continuance B:il
1964.

(4) Discussion and voting on the
Demands for Excess Grants
(General) for 1961-62.

(5) Consideration and passing cf:
(i) The public Employment (Re-

quirements as to Residence}
Amendment Bill, 1964.

(ii) The Advocates (Amend-
ment) Bill, 1964.
(iii) The Constitution (Seven-

teenth Amendment) Bill,
1963—as reported by the
Joint Committee.

Sir, on Saturday last, you had ask-
ed me about the date of adjournment
o? the present session, and I had indi-
cated that we would try to conclude
the official business within the first
week of May.

I am now in a position to propos®
that the Lok Sabha may agree to ex-
tend the session up to Wednesday, the
6th of May, 1964.

Apart from the the business which
I have just now announced, the Gov-
ernment propose to place the follow-
ing Bills for the consideration of the
House during the remaining part of
the session. All these Bills are put
down here subject to the condition
that we will adjourn on the 6th of
May. If we have no time to pass
all the Bills, the remaining Bills will
be carried over to the next session.

(1) The Constitution (Eighteenth
Amendment) Bill, 1964.
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(2) The Goa, Daman and Diu
- Judicial Commissioner’s
Court (Declaration as High

Court) Bill, 1963,

(3} The Oil and Natura] Gas Com-

mission (Amendment) Bill,
1964.

(4) The East Punjab Ayurvedic
and Unani Practioners (Delhi
Amendment) Bill, 1964.

(5) The Taxation Laws (Amend-
ment) Bill, 1964.

(6) The Indian Medical Council
(Amendment) Bill, 1964.

(7) The Industrial Development

Bank Bill, 1964 -

(8) The Indian Coinags (Amend-
ment) Bill, 1964,

(9) The Dakshina Bharat Hindi
Prachar Sabha Bul!, 1963—as
passed by Rajya 3abha.

(10) The Coir Industry
ment) Bill, 1963.

(Amend-

(11) The Indian Railways (Amend-
ment) Bill, 1963.

(12) The Slum Areas (Improve-
ment and Clearance) Amend-
ment Bill, 1963—as reported
by Joint Committee,

(13) The Drugs and Cosmetics
(Amendment) Bill, 1963.

(14) The Industrial Disputes
(Amendment) Bill 1963.

[ have given the whole .ist of busi-
ness. As I have already indicated, we
will put through as many Bills as
possible. We are calling the Business
Advisory Committee very shortly. As
you know, the Business Advisory
‘Committee finally decides about the
allotment of time. According to their
decision, the Government will decide
how many Bills they can put through
before we adjourn on the 6th of May.
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Shri S. M. Banerjee (Kanpur): Sir,
I have one submission to make. I
have no quarrel with his programme
as such. But, Sir. myself ang my hon.
frieng Shri Prakash Vir Shastri and a
few other hon. Members of this House
have tabled a non-officiai motion for
a discussion regarding the recent deve-
lopments in Kashmir after the release
of Sheikh Abdullah. I.feel that this
is the most opportuns moment for us to
have a discussion c1v this so that the
views of various Opbposition parties
are expressed on this issue. I would
request you, Sir, and, through you,
the Minister of Parliamentary Affairs
to fix some time next week so that
this discussion can be had during this
session.
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Shri Satya Narayan Sinha: We do
not propose to sit on that Saturdav.
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Advocates
(Amendment)
Bill, 1963
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Shri Surendranath Dwivedy (Kend-
rapara): No, Sir. We should have
Question Hour.
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Shri Surendranath Dwivedy: Ques-
tion Hour should be there.
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*ADVOCATES (AMENDMENT) BILL,
1963

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
Sir, on behalf of Shri A. K. Sen, I beg
to move for leave to withdraw the
Advocates (Amendment) Bill, 1963.

Mr. Speaker: The question is:

“That leave be granted to with-
draw the Advocates (Amendment)
Bill, 1963".

The motion was adopted.

1886 (SAKA) Advocates 11792
(Amendment)
Bill, 1964
Mr, Speaker: Bill withdrawn by
leave,

The Bill was, by leave, withdrawn.

Shri Ranga (Chittoor):
they with drawing it?

Why are

Mr. Speaker: They are introducing
another.

11:08 hrs.

*ADVOCATES (AMENDMENT) BILL,
1964

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
Sir, on behalf of Shri A. K. Sen, I
beg to move for leave to introduce a
Bill further to amend the Advocates
Act, 1961.

Mr. Speaker: The question is......

Shri Ranga (Chittoor): Let him
make a statement as to why he is
withdrawing this Bill and introducing
another one.

Shri Bibudhendra Misra: A state-
ment giving the reasong for the with-
drawal of this amendment Bill was
circulated to the Members; of the
House wherein it was stated that a
more comprehensive Bil! would be
brought forward. That is the reason
why this Bill which was introduced
in December, 1963 is sought to be
withdrawn now and the Bill that 1
introduce now is some sort of a more
comprehensive Bill which incorporateg
also certain recommendations
made by the Bar Council of India.
These amendments could not have
been taken up at the tima of consi-
deration, because Rule 80 stands as
a bar as the amendmen‘s do not fall
within the scope of the Bill that was
introduced in the month of Decem-
ber, 1963. That is sought to be with-
drawn now and this comprehensive
Bill is being introduced now.

*Published in Gazette of
18-4-19684.
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